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versions) under section 159 of the
Customs Act, 1962 :—

(i) G.S.R. 518 (E) and 519 (E) published
in Gazette of India dated the 19th
July, 1984 together with an explana-
tory memorandum regarding exemp -
tion to float glass required for the
manufacture of side-door glass for
use as original equipment in the
manufacture of fuel efficient motor
car of engine capacity not exceeding
1000cc in excess of the basic customs
duty of 25 per cent ad valorem and
from the whole of the additional
duty of customs leviable thereon and
auxiliary duty of customs in excess
of 15 per cent ad valorem.

(ii) G.S.R. 526 (E) published in Gazette
of India dated the 20th July, 1984
together with an explanatory memo-
randum making certain amendment
to Notification No. 30/83 Customs
dated the I1st March, 1983 so as to
exclude Formic acid from the
purview of this notification so as to
enhance the basic duty of customs
on Formic acid to the statutory rate
of 100 per cent ad valorem.

[Placed in Library. See No. LT—8504/84]

(2) A copy of the income-tax (Second
Amendment) Rules, 1961. (Hindi and
English versions) published in Notifi-
cation No. S.0. 527 (E) in Gazette of
India dated the 24th July, 1984 under
Section 296 of the Income-tax Act,
1961.

[Placed in Library. See No. LT —8505/84]

PROF., K.K. TEWARY (Buxar): A
very strange situation bas developed. An
Hon. Member of this House, who is also the
Law Minister Mr. Jagan Nath Kaushal, is
facing a privilege motion in the Andhra
Pradesh Assembly. You had, on an earlier
occasion ruled that a Member of this House
in the course of the discharge of his duties
cannot be held guilty.

(Interruptions)

SRAVANA 10, 1906 (SAKA)
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MR. SPEAKER : It is under my

consideration.

12.06 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY GENERAL : Sir, I have
to report the following message received
from the Secretary-General of Rajya
Sabha :

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Busineas in the Rajya Sabha,
I am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting
held on the 3lst July, 1984, agreed
without any amendment to the
Electricity (Supply) Amendment Bill
1984, which was passed by the Lok
Sabha at its Scitting held on the 23rd
July, 1984.”
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